Jammu and Kashmir Parivesh Bhavan, Forest Comple:
Pollution Control Committee Fsix fex Transport Nagar, Jammu, 180 00¢
chairman87jkspcb@gmail.com Silk Factory Roac

membersecretaryjkspcb@gmail.com ) )
Rajbagh, Srinagar, 190 00¢
0191 - 2472881, 2476925

The Consultant Judicial,

Hon’ble National Green Tribunal,
Principal Bench,

New Delhi.

No: JKPCC/NGT/OA 1211/25/ 171 % Date:- 03-12-2025

Sub:- Report on behalf of Jammu and Kashmir Pollution Control
Committee pursuant to Hon'ble National Green Tribunal, order
dated 24-09-2025 passed in OA No. 1211 of 2024 titled Raja
Muzaffar Bhat V/s Union Territory of J&K & Ors.”

Sir,
In compliance to the directions of Hon’ble National Green Tribunal,
Principal Bench, New Delhiorder dated 24-09-2025 passed in OANo. 1211

of 2024 titled Raja Muzaffar Bhat V/s Union Territory of J&K & Ors.”, the
report of the J&K Pollution Control Committee is submitted herewith.

Itis therefore, requested that the report may kindly be taken on record
and placed before the Hon’ble NGT for consideration.

Yours faithfully,

(Dr.R. Gm) IFS
Member Secretary

J&KPCC

Encl:- As Above.
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Before the Hon’ble National Green Tribunal
Principal Bench, New Delhi

Original Application No. 1211 of 2024

IN THE MATTER OF Raja Muzaffar Bhat Vs UT of J&K & Ors.

Report on behalf of Jammu and Kashmir Pollution Control
Committee pursuant to Hon’ble National Green Tribunal Order
dated 24-09-2025 passed in 0.A No. 1211-2024 titled “Raja Muzaffar
Bhat V/s Union Territory of Jammu & Kashmir & Ors.”

Background: -

The Hon’ble National Green Tribunal (NGT) was pleased to pass
following directions vide its order dated 24-09-2025 in the O.A No.
1211/2024 operative part of which is as under: -

“We are of the view that this committee should carryout the
work under the supervision and guidance of an independent
committee. Hence, we form a Joint Committee C omprising of Member
Secretary, J&KPCC, RO, MoEF&CC, Chandjgarh and a Nominee of the
Expert by Director; GB Pant Institute. The Member Secretary, J&KPCC
will coordinate in this joint committee. The joint committee will
ensure that committee constituted by Deputy Commissioner, Budgam
by the order dated 27.08.2025 assesses the damage caused due to
mining/short-term permit/illegal mining by taking into account all
the relevant factors and consideration and also ascertain the persons
responsible without showing any favour or bias towards an Y person.
If need arises, joint committee formed by the Tribunal can send its
representative to the spot when the verifications is done by the five

members joint committee appointed by Deputy Commissioner,

\/ Page 10f3

Budgam.”
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Status Report:

In compliance to the aforesaid order of Hon'ble National Green

Tribunal issued on dt. 24-09-2024 in OA No. 1211 of 2024, the report of

the J&K Pollution Control Committee is as follow:

1

That Director In charge, GB Pant, National Institute of
Himalayan Environment was requested to share
nomination of the expert along with contact details of the
nominee vide this office No. JKPCC/Sc./OA-
1211/2024/1282; dated: 27.09.2025 followed by
Reminder vide No. JKPCC/Sc./0A-1211/2024/1359;
dated: 17.10.2025 and JKPCC/Sc./0A-1211/2024/1563;
dated: 15.11.2025 (Copies enclosed as Annexure 1-3).

That Deputy Commissioner Budgam was requested to
share the timeline for assessment of damage caused due
to mining/short-term permits and Regional Director J&K
PCC, Kashmir was nominated to join the committee

during verification of the same vide this office No.

JKPCC/Sc./OA-1211-2024/25/1561-62; dated:
15.11.2025 followed by Reminder vide No.
JKPCC/Sc./OA-1211-2024/25/1670-72; dated:

29.11.2025 (Copies enclosed as Annexure 4-5).

That GB Pant National Institute of Himalayan
Environment has nominated Dr. Sandipan Mukherjee Sc.
‘E’ and Head, Ladakh Regional Centre, NIHE Leh, Ladakh
as an expert for the committee vide mail dated:

20.11.2025(Copy enclosed as Annexure 6).

Reply from Deputy Commissioner Budgam is still awaited.

\/' Page 2 of 3
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Prayer:
In the premises, it is therefore respectfully prayed that the report
may kindly be taken on record before the Hon’ble National Green

Tribunal for consideration.

Dr.R. G‘g%ath, IFS
Member Secretary
J&K PCC

Page 3 of 3



Anner- |

Jammu and Kashmir
Pollution Control Committee

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

chairman87jkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 - 2472881, 2476925

Silk Factory Road
Rajbagh, Srinagar, 190 008

The Director Incharge,
GB Pant
National Institute of Himalayan Environment,

No:JKPCC/SC./OA-1211/2024/ 182 Dated:- 27-09-2025

Sub:- 0.A No. 1211/2024 (1.A No. 329/2025 & 484/2024) titled “Raja Muzaffar Bhat
V/s Union Territory of Jammu & Kashmir & Ors,
Ref:- Hon’ble order dated 24-09-2025

& Please refer to the subject and reference referred above. In this connection, | am to
convey that Hon’ble NGT have issued following directions in 0.A No. 1211/2024 (1.A No.
329/2025 & 484/2024) titled “Raja Muzaffar Bhat V/s Union Territory of Jammu & Kashmir
& Ors. vide its order dated 24t Sept. 2025.

action in this matter.

Yours faithfully,

(Ghansﬁam Singh) JKAS
-PMember S
% ember Secretary 11.Q. 2Sh
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Jammu and Kashmir
Pollution Control Committee

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

chairman87jkspcb@gmail.com €8 G SA Silk Factory Road
i i NEW DELHI 2024
membersecretaryjkspcb@gmail.com Rajbagh, Srinagar, 190 008

0191 - 2472881, 2476925

The Director Incharge,
GB Pant
National Institute of Himalayan Environment.

No: JKPCC/Sc./OA-1211/2024/1259 Dated:- 1}-10-2025

Sub:- 0.A No. 1211/2024 (I.A No. 329/2025 & 484/2024) titled “Raja
Muzaffar Bhat V/s Union Territory of Jammu & Kashmir & Ors.

Sir,
Please refer to your office Mail dated 06™ Oct. 2025 on the above quoted

subject. In this communication, please find enclosed herewith copy of the order

and notice issued by Hon’ble NGT in the matter of OA 1211/2024.

Yours faithfully,

(Dr.R.G(gZ ath) IFS
%ember cretary



10/8/25, 11:46 AM Gmail - ORDEEst@ in Original Application No. 1211/2024

¢ Wi om At Member Secretary <membersecretaryjkspcb@gmail.com>

ORDER passed in Original Application No. 1211/2024

1 message

S SIJHNT Judicial Section <judicial-ngt@gov.in> 8 October 2025 at 11:36
To: membersecretaryjkspcb <membersecretaryjkspcb@gmail.com>, Brij Sharma <membersecy.pcb@jk.gov.in>,
chairman87jkspcb <chairman87jkspcb@gmail.com>, Ravi Kesar <chairman.spcb@jk.gov.in>, Deputy Director General of
Forests <ronz.chd-mef@pnic.in>, Director <psdir@gbpihed.nic.in>

Cc: dcbadgam <dcbadgam@gmail.com>, budgam-dc <budgam-dc@jk.gov.in>, dicbudgam <dic.budgam@jk.gov.in>,
badgam <badgam@nic.in>

Respected Sir/Madam,

I am directed to forward a copy of the Order dated 24/09/2025
passed in Original Application No. 1211/2024 (I.A. Nos.329/2025 & 484/2024) Raja Muzaffar
Bhat Applicant Versus Union Territory of Jammu & Kashmir & Ors. Respondent(s). for your kind
perusal & necessary action.
It is also intimated have that, henceforth no pleadings/ report/ documents etc in pending case will
be accepted except through E-filing module of NGT.
Pleadings/ report/ documents, etc. filed through E-mail will not be taken on record, unless otherwise
directed.

YaET / Regards /.

WRTHRIGTAT (|ATRA®) / Consultant (Judicial)
AP gRd USRI / National Green Tribunal
WYTH ATIWS / Principal Bench 4

7% fawelt / New Delhi - 110001 ¢

“ﬂ Raja Muzaffar Bhat.pdf

119K
Q\MJ\ Pmuvrﬁdl"* R

q '

https://mail.google.com/mail/u/0/?ik=976e9685be&view=pt&search=all&permthid=thread-f:1845392663112136833%7Cmsg-f: 1845392663112136... 17
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Item No. 25 Court No. 1

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1211/2024
(I.A. N0s.329/2025 & 484/2024)

Raja Muzaffar Bhat Applicant

Versus

Union Territory of Jammu & Kashmir & Ors. Respondent(s)
Date of hearing: 24.09.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Saurabh Sharma, Adv. for Applicant
Respondents: Mr. Gautam Singh, Adv. for UT of J&K

ORDER

1 In this Original Application (OA), applicant has raised the issue of
illegal and unscientific river bed mining in river Sukhnag, District Budgam,

Union Territory of Jammu & Kahsmir.

2. Learned Counsel for the applicant has pointed out agenda item no.5
of minutes of meeting of District Level Single Window Committee dated
02.11.2022 and has submitted that the Deputy Commissioner, Budgam
himself has directed for issuance of clearance for extraction of boulders
from Sukhnag nala. He has further submitted that on account of such
illegal mining, trout fish farmers have suffered from huge loss and in this
regard, he has referred to the communication which was sent by Director
Fisheries, Jammu and Kashmir to Member Secretary, Jammu & Kashmir
Pollution Control Committee (J&KPCC) dated 07.01.2025 (page 78)
wherein it has been mentioned that:

“l.  That Sh.Peerzada Rayees R/O Sail Beerwa is a progressive Trout
Fish Farmer registered with the Department of Fisheries and the



3,
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Source of water supply to his Trout Fish farm is Sukhnag River. As
per records. during the intervening night of 23rd and 24th May
2024, he has suffered the loss of 2000 No. of Trout Fish stock due
to diversion/disruption of water supply to his Trout Fish farm,
caused by illegal mining in the river during the night hours. The fish
stock lost was of saleable size ranging from 250 grams to 350
grams and the estimated biomass of the fish loss is approximately
600 Kgs which amounts to Rs. 3.00 lacs @ Rs. 500/-per kg. The
documents substantiating the facts are enclosed herewith.”

He has submitted that loss and damage which has been caused on

account of such illegal mining is required to be assessed, responsibility is

required to be fixed and restorative measures are required to be taken.

4,

Learned Counsel appearing for UT of J&K has referred to the stand

which has been taken by respondents no. 1 and 2 in their action taken

report dated 15.09.2025 disclosing that no fresh short term disposal

permits have been issued and action has been taken against the persons

involved in illegal mining. The stand of respondents no. 1 and 2 in their

report dated 15.09.2025 is as under:-

“9. That it is respectfully submitted that at present, no mining is being

Collite carried out on the basis of Short-Term Permits and no fresh
Disposal have been issued. Further, all mining activities in Sukhnag
Permits Nallah stand stopped.

10. That it is apt to mention herein that the District Mineral Officer,

T

5.

Budgam has also taken stringent action against illegal mining
under law. From January 2024 to August 2025, 215 vehicles have
been seized, penalties amounting to Rs. 29.36 lakhs realized, and
26 FIRS lodged against habitual offenders. Surprise inspections
and raids are being conducted regularly to check illegal mining.

That, in further compliance with the directions of the Hon'ble
Tribunal Dated: 29.07.2025, the Deputy Commissioner, Budgam
(Respondent No. 2), vide Order No. DCB/ARA/CC/2025/1572-78
dated 27.08.2025, has constituted a Committee to assess the
damages caused due to Mining in Sukhnag Nallah. The said
Committee is presently carrying out the assessment, and its report
shall be filed immediately upon completion. A copy of the said order
27.08.2025 is enclosed here with as Annexure-VI,”

Order dated 27.08.2025 issued by Deputy Commissioner, Budgam

reveals that a committee of five members under the Chairmanship of Sub-

Divisional Magistrate, Beerwah has been constituted to ascertain the

2
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extent of damage caused due to mining/short-term permit
operations/illegal mining. The five members of the said committee are as
under:-

“1.Executive Engineer, Flood Spill Channel Division Narbal -
Member,

2. Divisional Forest Officer (DFO),Budgam — Member,

3. Block Development Officer ,Beerwah and Sukhnag-Member,

4. Distict Mineral Officer, Budgam (DMO) — Member,

5. Assistant Director, Fisheries, Budgam — Member”.

0. We are of the view that this committee should carryout the work
under the supervision and guidance of an independent committee. Hence,

we form a Joint Committee Comprising of Member Secretary, J&KPCC, RO,

MoEF&CC, Chandigarh and a Nominee of the Expert by Director, GB Pant

—_—
Institute:” The Member Secretary, J&KPCC will coordinate in this joint

committe:e/’n-lé joint committee will ensure that committee constituted by
Deputy Commissioner, E}_J_El_ggm by the order dated 27.08.2025 assesses
the damage caused due to mining/short-term permit/ illegal mining by
taking into account all the relevant factors and consideration and also
ascertain the persons responsible without showing any favour or bias
towards any person. If need arises, joint committee formed by the Tribunal

can send its representative to the spot when the verifications is done by
A g s 2 s

the five members joint committee appointed by Deputy Commissioner,
ve mempers Jom =

_ Budgam—

7. Let report be submitted by the joint committee within 10 weeks.

8. List on 9.12.2025.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM

September 24, 2025

Original Application No. 1211/2024
(I.A. N0s.329/2025 & 484/2024)
JG.
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-__________.-J

Jammu and Kashmir \/RE .
g d Parivesh Bhavan, F
Pollution Control Committee '“" I_lFE Transport K . e C‘&rg%l[(;;
chairman87jkspcb@gmail.com \\\ﬂ Lifestyle for il e e
membersecretaryjkspcb@gmail.com Environment Silk Factory Road

0191 — 2472881, 2476925 Rajbagh, Srinagar, 190 008

The Director Incharge,

GB Pant,

National Institute of Himalayan Environment,
Almora, Uttarakhand

No.. JKPCC/Sc./OA-1211-2024/25 /1563 Date: )< -11-2025

Sub: 0.ANo.1211-2024 (I.A No. 329/2025 & 484/2024) titled “Raja Muzaffar
Bhat V/s Union Territory of Jammu & Kashmir & Ors”.

Ref: Hon’ble NGT order dated 24.09.2025.
Sir,

With reference to this office No. JKPCC/Sc./0A-1211/2024/1359; dated:
17.10.2025, I am directed to request you to share the nomination of the expert
along with contact details by or before 20.11.2025, for further necessary action in

this regard.

Yours faithfully,

Lo Bt

Neelu Sharn%
Principal Scientific Office

J&K PCC
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A
Jammu and Kashmir |' .
Pollution Control Committee \ " I_IFE 'I?r?arrlxveShrtBJ avan,JForest Clc;n(;l%lgg
chairman87jkspcb@gmail.com b ﬂ Liestye for sport Nagar, 'ammu,
membersecretaryjkspcb@gmail.com Environment Silk Factory Road

0191 - 2472881, 2476925 Rajbagh; Stinagar, 290008

Deputy Commissioner,
Budgam.
No.: JKPCC/Sc./OA-1211-2024/25/1561-62 Date: 15-11-2025

Sub: 0.A No. 1211-2024 (I.A No. 329/2025 & 484/2024) titled “Raja Muzaffar Bhat V/s
Union Territory of Jammu & Kashmir & Ors”.

Ref: Hon'ble NGT order dated 24.09.2025.
Sir,
Kindly refer to the subject in reference above. In this connection, I am directed to submit

that Hon’ble NGT have issued following directions in its order dated 24.09.2025.

“We are of the view that this committee should carryout the work under the supervision and
guidance of an independent committee. Hence, we form a Joint Committee Comprising of
Member Secretary, J&KPCC, RO, MoEF&CC, Chandigarh and a Nominee of the Expert by
Director, GB Pant Institute. The Member Secretary, J&KPCC will coordinate in this joint
committee. The joint committee will ensure that committee constituted by Deputy
Commissioner, Budgam by the order dated 27.08.2025 assesses the damage caused due to
mining/short-term permit/illegal mining by taking into account all the relevant factors and
consideration and also ascertain the persons responsible without showing any favour or
bias towards any person. If need arises, joint committee formed by the Tribunal can send its
representative to the spot when the verifications is done by the five members joint

committee appointed by Deputy Commissioner, Budgam’”.

In light of above, you are kindly requested to share the timeline for assessment of the
damage caused due to mining/short-terms permits while considering all relevant factors as also
the persons responsible. Regional Director J&K PCC Kashmir shall join the joint committee

during verification of the same.

Hithfully,
Mﬁ,

W

Neelu Sharma\o’\
Principal Scientific Officer
J&K PCC

Copy to the: -
1. Regional Director, JKPCC, Kashmir for kind information.

AW

”~
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: Jammu and Kashmir ~\|l‘ L'FE Parivesh Bhavan, Forest Complex
“ollution Control Committee \‘ I Transport Nagar, Jammu, 180 006
chairman87jkspcb@gmail.com \\ d Lifestyle for ;
membersecretaryjkspcb@gmail.com Environment _ Silk Factory Road
0191 - 2472881, 2476925 RIDAER SrmgAL. 0000
Deputy Commissioner, )
Budgam. \
No.: ]KPCC/SC./OA-IZ11-2024/25/| E€To-T2 Date: 79-11-2025 \

\
|

Sub: 0.A No. 1211-2024 (I.A No. 329/2025 & 484/2024) titled “Raja
Muzaffar Bhat V/s Union Territory of Jammu & Kashmir & Ors”.

Ref: JKPCC/Sc./0A-1211 -2024/25/1561-62; dated: 15.11.2025.
Sir,

With reference to the subject cited above, you are again requested to
share the timeline for assessment of the damage caused due to mining/short-
terms permits while considering all relevant factors as also the persons

responsible. The case is listed on 09.12.2025.

Regional Director J&K PCC Kashmir shall join the joint committee during

verification of the same.

Yours faithfully,

Dr. R. Gopiinath, IFS,

%’/
Member Secretary

Copy to the: -
1. Regional Director, JKPCC, Kashmir for information and necessary action.
2. Dr.Sandipan Mukherjee, Scientist-E & Head, Ladakh Regional Care Centre,
NIHE, Leh Ladak (Expert from NIHE) for information.
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11/21/25, 3:25 PM Re: OA No. 1212@8 titted Raja Muzaffar Bhat Vs UT of J&K & Ors.

~ Re: OA No. 1211 of 2024 titled Raja Muzaffar Bhat Vs UT of J&K & Ors.

Yemai/s

PSDIR < psdir@gbpihed.nic.in >
Thu, 20 Nov 2025 6:21:16 PM +0530

To "Kumar Ganesh"<membersecy-jkpcc@jk.gov.in>

Cc ‘"idbhatt.gbpihed"<idbhatt@gbpihed.nic.in>"sandipan"
<sandipan@gbpihed.nic.in>,"Sandipan Mukherjee"
<sandipanmukherjee@hotmail.com>,"drrajeshjoshi"
<dr.rajeshjoshi@gmail.com>

Dear Sir,

In the matter of OA No. 1211 of 2024 titled Raja Muzaffar Bhat Vs UT of J&K &
Ors., I am nominating Dr. Sandipan Mukherjee, Scientist-E & Head, Ladakh
Regional Centre, NIHE, Leh Ladakh (mobile: 8859149537) as an expert
independent Committee.

With best regards,

I.D. Bhatt
€. 315,81, HE/Dr. I.D. Bhatt
UUR/Director Incharge
Tfd= geer Ud AP feATerdt wafarur e
G.B. Pant National Institute of Himalayan Environment (NIHE)
(UTERYT, 3 Td STefaryg gRac HaATerd, HRd VbR 1 Udh WU HRIT)
(An Autonomous Institute of Ministry of Environment, Forest and Climate Change, Government of India)
DI - BRI, TSI - 263 643, IRES, HRA
Kosi-Katarmal, Almora — 263 643, Uttarakhand, India
m | Website: http://gbpihed.gov.in

---- On Mon, 17 Nov 2025 12:23:38 +0530 Kumar Ganesh <membersecy-
jkpcc@jk.gov.in> wrote ---

Sir,
Kindly find attached JKPCC letter No. JKPCC/Sc/OA1211- 2024/25/1563 dated 15-
11-2025 regarding subject for information. i X . n

~

with regards



11/21/25, 3:25 PM Re: OA No. 121Qf24tit|ed Raja Muzaffar Bhat Vs UT of J&K & Ors.

Kumar Ganesh < membersecy-jkpcc@jk.gov.in >
~ Mon, 17 Nov 2025 12:23:39 PM +0530

To "psdir'<psdir@gbpihed.nic.in>,"idbhatt"<idbhatt@gbpihed.nic.in>

Cc "anuradhapcb"<anuradhapcb@gmail.com>,"membersecretaryjkspcb"
<membersecretaryjkspcb@gmail.com>

Sir,

Kindly find attached JKPCC letter No. JKPCC/Sc/OA1211-2024/25/1563 dated 15-
11-2025 regarding subject for information.

with regards

1 Attachment(s)

oa 1211 to GB PANT_002.pdf
486.8 KB

about:blank 2/2



22/11/2025, 12:58 OANo. 1211 of 2024 titled Raja Mgdagghat Vs UT of J&K & Ors. - anuradhapcb@gmail.com - Gmail

From: PSDIR <psdir@gbpihed.nic.in>

To: "Kurpa Ganesh"<membersecy-jkpcc@jk.gov.in>
Gt "idbﬁ.d’[t.gbpihed“<idbhatt@ggpihed.nic.in>, "sandipan"<sandipan@gbpihed.nic.in>, "Sandipan Mukherjee"<sandipanmukherjee hotmail.com>,
"drrajeshjoshi“<dr.rajg§,bjoshi@gmail.com>

Date: Thu, 20 Nov 2025 18:21:15 +0530

Subject: Re: OA No. 1211 of 2024 titled Raja Muzaffar Bhat Vs UT of J&K & Ors.

——=—======== Forwarded message ============

Dear Sir,

In the matter of OA No. 1211 of 2024 titled Raja Muzaffar Bhat Vs UT of J&K & Ors., I am nominating Dr. Sandipan Mukherjee, Scientist-E & Head,
Ladakh Regional Centre, NIHE, Leh Ladakh (mobile: 8859149537) as an expert independent Committee.

With best regards,

1.D. Bhatt

&Y. 3$ ). HS/Dr. 1.D. Bhatt

2 YHRI/Director Incharge

Tifae seerH da AP fewTerdt gafaRor HRIM

G.B. Pant National Institute of Himalayan Environment (NIHE)

(ogfaRul, 9 Ud Sierarg uiRad HEre, YR TRHR $I U WAd GR=IF)

(An Autonomous Institute of Ministry of Environment, Forest and Climate Change, Government of India)
I - FERH, TS - 263 643, TGS, HRA

Kosi-Katarmal, Almora — 263 643, Uttarakhand, India

JEUIST | Website: hitp:/ghpihed.gov.in

https:llmail.google.comlmaiIIu!OI#inbox/FMfcngcthvRRMpgthCwaggthpr (

n



